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1. 

BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI 

(Under Sections 14, 15 r/w Section 18(1) of the National Green Tribunal Act, 

2010) 

OA No. 86 of 2024 

Between:-  

Jakkamsetti Baburao (aged about 57 years) son of Anjaneyulu, resident of 20-84, 

Pitanivari Street, Mogulthur, West Godavari, Andhra Pradesh – 534281 

Ph : 9298803876 , Gmail : bharathmanoj123@gmail.com 

                                                                                                         ……Petitioner 

Versus 

The Andhra Pradesh Pollution Control Board, D.No.22 B-3-2, Kanukolanu 

Vari Street, Near Power Pet Railway Station, Eluru, Andhra Pradesh 

534002. Ph : 0881224966 , Gmail : roelr-ee1@appcb.gov.in & 18 Others.                                                                                                                                                                          

                                                                                              ……Respondents 

REJOINDER FILED BY THE APPLICANT TO THE AFFIDAVIT DATED 

11.03.2025 FILED BY THE 3rd RESPONDENT 

MOST RESPECTFULLY SUBMITTED: 

I, Jakkamsetti Baburao, aged 57 years, son of Anjaneyulu, and a resident 

of 20-84, Pitanivari Street, Mogalthur, West Godavari, Andhra Pradesh – 

534281, do hereby solemnly affirm and sincerely state as follows: 

1. It is respectfully submitted that in the Hon’ble NGT order dated 

28.01.2025, at points 4 and 5, it was directed as follows: 

Excerpt from Hon’ble NGT Court Order on 28/01/2025 by Hon'ble 

Smt. Justice Pushpa Sathyanarayana: 

4. The learned counsel appearing for the State of Andhra Pradesh 

is directed to file a report after getting appropriate instructions 

from the President – Mogalthur Gram Panchayat, pursuant to the 

direction issued by the Hon’ble High Court of Andhra Pradesh in 

mailto:bharathmanoj123@gmail.com


2. 

W.P. No.14868 of 2023 dated 23.06.2023. Let the status of W.P. 

No.17382 of 2023 also be furnished. 

5. If the Mogalthur Gram Panchayat has already taken action 

within the timeframe set by the Hon’ble High Court of Andhra 

Pradesh in its order, it will have a bearing on the present Original 

Application. 

2. It is respectfully submitted that the Hon’ble NGT order clearly mentions 

that the President of Mogalthur Gram Panchayat must file a counter as per 

the directions issued by the Hon’ble High Court of Andhra Pradesh in W.P. 

No.14868 of 2023 dated 23.06.2023, and the status of W.P. No.17382 of 

2023 must also be furnished to the Hon’ble NGT. 

3. It is submitted that on 23.01.2025, a report was filed by the District 

Collector (R3). However, this report failed to provide relevant answers to 

points 4 and 5 of the Hon’ble NGT order. Instead, it repeated earlier 

responses without implementing the orders of the Hon’ble NGT. This raises 

concerns as to whether R3 expects the Hon’ble NGT to accept such reports 

without reviewing the actual content. 

4. It is submitted that R3 consistently claims adherence to G.O.MS No. 80 

and asserts in earlier reports that no licenses were issued to brick kiln 

owners. However, these statements are blatantly false, as licenses have 

been issued to illegal brick kiln owners. 

A copy of this evidence is attached as Annexure A1. 

5. It is respectfully submitted that my question arises as to the basis on 

which these licenses were issued. Through an RTI letter dated 17.02.2023, 

I obtained copies of the licenses issued by the President of Mogalthur Gram 

Panchayat. Further, through an RTI response dated 22.03.2023, the 

President of Mogalthur Gram Panchayat confirmed that the mode of 

payment for these licenses was in cash. 

A copy of this evidence is attached as Annexure A2. 

6. It is submitted that in a later RTI letter dated 21.04.2024, the President 

of Mogalthur Gram Panchayat claimed that no licenses had been issued. 



3. 

This contradictory statement raises serious doubts about the authenticity 

of the previous responses. 

A copy of this evidence is attached as Annexure A3. 

7. It is respectfully submitted that the Hon’ble NGT must question R3 

regarding the basis on which these licenses were issued. If R3 claims 

unawareness of these licenses under G.O.MS No. 80, it raises further 

concerns as to whether R3 has adequately examined the regulations 

governing brick kilns. If these licenses are determined to be fake, it is 

imperative to ascertain the cost and implications of such forgeries. 

Therefore, in the circumstances and for the reasons stated above, it is 

prayed that this Hon’ble Court may be pleased to pass such other order or 

orders as this Hon’ble Court may deems fit and proper in the interest of 

Justice.   

 

 

 

Jakkamsetti Babu Rao 

                                                                               Applicant In-person 
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Annexure A1 English Translation.
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Annexure A2 
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Annexure A2 English Translation.
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Annexure A3
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Annexure A3 English Translation.

 




